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17.1.2002 

HON.MR.JUSTICE R.R.K.TRIVEDI,V.C • 

HON.MAJ.GEN.K.K.SRIVASTAVA,MEMBER(A) 

CCA 03/02 

OA 1005/94 

We have heard Shri S.R.Singh counsel for the applicant. • 

This contem9t application u/s 17 of A.T.act 1985 has been filed 

for punishing the respondents for not complying with the order of this 

Tribunal contained 5n order dated 30.10.2000 oassed in OA No.lOOS/94. 

The direction was to pay the arrears to the applicant within a period 

of three roonths. It is submitted that respondent no.2 on 23.1.01 

directed the respondent no.l to implement the judgement and pay the 

amount due to the applicant immediately but the respondent no.l has not 

complied with the order inspite of instructions from the superior 

authorities. It is also submitted that applicant has approached 

res90ndent no.l several time but he is not prepared to hear the 

request. 

In the facts and circumstances we are satisfied that respondent 

no.l has 9rimafacie committed wilfuJl 
_./' \f>.;.. 

Tribunal and~guilty of contemot. 

' disobedience of the order of this 

•' 

Admit. Issue notice to the resoondent No.1 Shri P.K.Srivastava, 
Prayag, 

Assistant Divisional Engineer, Northern Railway .A Allahabad as t.o why he 
• 

may not be punished for committing contempt. List on 18.3.02 on which 

date respondent n 1 shall appear in person or through counsel. 

\ c~ 
VICE CHAIRMAN MEMBER(A) 
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17.1.2002 

BOM.MR.JOSfiCB R.R.K.!RIVBDI,V.C. 

fllq.MAJ .GBN.K.K.SRIVASTAVA,M&4BBR(A) 
I 

CCA 03/02 

OA 1005/94 

we have heard Shri s.R.Singh counsel for the applicant. 

this contempt application u/s 17 of A.T.act 1985 haa bean filed 

tor punishing the responc!ents for not caaplying with the order of this 

Tribunal contain8d in order dated 30.10.2000 pe•ead in OA No.lOOS/94. 

'l'he direction WI!UI to pay the arrears to the applicant within a period 

of three DDnths. It is snbnitted that respondent no.2 on 23.1.01 

directed the r81Jpondent no.l to i~nent the juctgasent and pay the 

amount due to the applicant inm&diately but the reapondent no.l ·has not 

caal()lied with the order inspite of instructions ' fr:om the superior 

authorities. It is also subnitted that applicant has appc-oached 

respondent no.l several time but he is not prepared to hear the 

request. 

In the facts and circumstances wa are satisfied that respondent 

no.l has primafacie committed wilfull disobedience of the Qrder of this 

Tribunal and quilty of contempt. 

Admit. Issue notice to the respondent No.1 Shri P.K.Srivastava, 
Prayag, \ 

· Assistant Divisional Engineer, Northern .Railway/\ Allahabad as to why h\ 

may not be punished for committing contempt. List on 18.3:02 on ~ich 

date respondent no.l shall appear in person or through coun'sel. 

MEMBER(A) VICE CHAIRMAN 
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